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One extra departmental branch office
at Surajpura

(b) (1) Kuren
(2) Gopalpur
(3) Bonhibabra
(4) Biauta
(5) Barsarigarh
(8) Nadani

Underbridge at Warangal

1283. Shri Madhusudan Rao. Will
the Mimster of Railways be pleased
to refer to the reply given to Unstar-
red Question No 748 on the 24th
February, 1959, in respect of under-
bridge at Warangal and state whether
any action has since been taken 1n
regard to the construction of an
underbridge at the alternative site
suggested by the City Municipality?

The Deputy Minister of Raiflways
(Shri 8 V Ramaswamy), Yes, Sir
The site for the proposed underbridge
at Warangal has been inspected jointly
by the representatives of the Railway
Administration and the Warangal
Municipal Authorities The Railway
Admmistration have asked the
Municipal Authorities to examine the
issue In consultation with the Public
Works Department of the State Gov
ernment and submt their concrete
proposal, complete with necessary
techmcal data The Raillwav Zdminis-
tration will take further action after
they have received a reply from the
Municipal Authorities

Family Planning

1284, Shri 8. A Mehdic Wil the
Minister of Health be pleased to refer
to the replv given to Unstarred Ques-
tion No 125 on the 11th February
1959 and state

(a) the numbe:r of people operated
upon during 1958 for sterilisation 1n
Kerala and Madras States, and

(b) whether any State has objected
to thig sterilisation process”

The Minister of Health (Shn
Karmarkar): (a) The number of
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sterilisation cases reported are as
follows

Kerala 3,260
Madras 2,860
(b) No Sir

House BRuilding Co-operative Societies
in Delhi

1285. Shri Ram Krishan Gupta: Wilx
the Minmister of Health be pleased tu
state

(a) whether any applications from
the House Building Co-operative
Societieg 1n Delhi are pending fou
approval for house building pro
gramme,

(b) 1f so, the names of the societies,

(c) the dates since when these
applications are pending,

(d) reasons for delay in consideriny
them, and

(e) when these arc hkely to be
approved”

The Minister of Health (Shri
Karmarkar) (a) to (e) Necessary
information 1s being collected and
will be laid on the Table of the Sabha
1n due course

12 hrs

MOTIONS FOR ADJOURNMENT

ALLEGED VIOLATION OF INDIAN ° A
SPACE OVER CALCUTTA

Mr Speaker* I have received notice
of two adjournmcnt motions regard
g violation of our air space ovei
Calcutta by foreign malitary jet arr-
craft with impunity One was given
bv Shn1 Sadhan Gupta and the o her
by Shrimat Parvathi Krishnan and
Shr1 Nagi Reddy They relate to the
same thing Has the hon Minister
to say anything in this regard?

Shri Sadhan Gupta (Calcutta-
East) May I submit

Mr. Speaker. There 15 nothing to
say It 1s not a question of admis-
sion He has quoted some portioms



3881 Motions for

A@journment
nere. It 1 clear that he wants to
xhow whether any forelgn arcraft
has pagsed over Calcutta

The Minister of Defence (Shri
Krishng Menon): Sir, hon Members
are rightly perturbed about a press
report that appeared in Calcutta
phpers in pronounced headlines two
days ago It said that in the first weck
of this month and for the second 1ime
in a fortnight air space over Calcutta
was violated by a foreign plane when
a medium range jJet fighter few in
from north-west etc and that carlier
in the last week of July, a heavy 1et
bomber without any 1identification
mark flew over Calcutta These
violations, says the report, were
detected by a powerful radar and the
aircraft were given necessary signals,
but no response was received

The facts, as known to Governmecent,
are that there have becn no v olations
of our air space and no contravention
of international law or agreemecnts in
regard to these two occasions 'The
two aircraft had been cleared by us
and all the necessary formahtics had
been observed

On the 9th August, a Canber:1
bomber, No WG 727 Royal Air Force,
took off from Delhi en route Rangoon
overflying Calcutta The necessary
clearance had been given and all for.
malities ob-etved 1n this case In
regaid to the other ane on the 25th
July, a United States Air Force C-121
Copstellation aircraft, No 4070 of the
Mihtary A r Transport Service that
18, US Mlitary Air Transpoit Ser-
vice, landed at Delh: from Bangkok
overflying Calcutta Again, on the
28th, the same aircraft took off from
Delh:1 for Bangkok overflying Cal-
cutta These aircrafts are not umden-
tified ones I have gven thcir num-
bers and in both cases the clearance,
according to usual procedures, had
been given by the Ministry of Eater-
nal Affairs with the concurrence of
Air Headquarters

As for the last part of the state
ment, which refers to detection by a
powerful radar and all signals being
given to them but there was no res-
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ponse, Government desire to say that
the facts are not as alleged No douht,
our radar would detect any aircraft
and d d spot these also in the usua)
course But no question of detection
or warning arose in this matter

Mr. Speaker: There is no founda-
tion for this and 1n view of the
statement of the hon Minister, I dis
allow these adjournment motions

Shri Sadhan Gupta: The Constel-
lation aircraft of the 15th July

Mr. Speaker: Both of them have
been licensed, or at any rate, all
papers have been sent in respect of
these

Shri Sadhan Gupta: The press
report says that 1t was a heavy j.t
bomber As far as we know Constel-
lation aircraft are not jet aircraft 8o,
1s the story of )et awrcraft wrong’

Shri Krnshna Menon Yes, Sir I
gave that information also That
refers to the second aircraft News-
papers probably do not know the
d flerence between a heavy bomber
and a medium j)et bamber Tt 15 a
Canberra )et bomber

Mr. Speaker. It 15 a )et bomber
Now, papers are to be laidd on the
Table
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RFVISION OF CONSTRUCTION SCHEDUI= OF
BHAKRA Dam

The Deputy Minister of Irrigation
and Power (Shri Hathi): Sir, on
bchalf of Hafiz Mohammad Ibrahim,
I beg to lay on the Table a copy of
a statement regarding rev:sion of the
construction schedule of the Bhakra
Dam ([Placed i L brary, See No LT-
1549/59 ]

NOTIFICATIONS ISSUED UNDER MOTOR
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